
THE HIGH COURT OF MEGHALAYA 

SHILLONG 


Dated, Shillong 28th June, 2016. 

No.HCM.Il/ t2/ 2014/ __: l'>ur::,uant to the resolution on Agenda Item 

No. s in 	 the Full Court Meeting dated 7 1h .June, 2016, the Stale Court 

Management Committee is re-constituted as under:­

1. 	 Hon'ble the Chief Justice, High Court Chairman 

of Meghalaya. Shillong. 


2. 	 Ilonble Mr..JusticcS.R. Sen, Judge, Member 
High Court ofMcghalaya. 

:}. Advocate General, High Court of Member 
Meghalaya. 

4· Registrar General, High Court of Member 
Meghalaya. 

5· Special Secretary to the Government Member 
of Meghalaya. 

6. State Informatics Officer (SlO) I 	 Member 
National Jnformatic"' Centre (NIC), 


Meghalaya, ShilJong. 


7· Smti. T. Yangi, Advocate, Shillong. Member 

~ 
RllGISTRAR GENERAl~ 

Memo No. HCM.ll/ t2/ 20J4/ ~(>15 It- Dated, Shillong 28th June, 2016. 
Copy to:­

' · The Spcciu/.'iC'crclclry to the Government of.'.!eyhalaya. Law Department. 
2. The \ dVO('O((' c;encral. lligh Court ofMcylwloya, Shillony. 
:l· The State Informer tics O[(lcer. NTC. Shillong 
4· The Joint Registrar-cum-Secretary tu lhe ChiefJustice. High Court uf 

Meghalaya, Slrillouy. 
5· The P.S. to Ifon 'hie Mr. J usticeS. R. Sen, lfigh Cottrl ofMeglwlaya. 

Shi/lonq. 
b. The P.S. to llon'ble Mr. Justice \'.P. Vaish, I figlr Court ofMeghalcrya. 

Shillorrg. 

- J/rs. Yangi. Advowte. Shillong. 

8. 'fhe P. \ to Registrar General. High Court of.'.lcylzalarta, 5hz/long. 
~e System i\na/yst. lligh Court of Meylralayn. Shillong for uploacfirrg irr 

the Officiu / IVeb-.site. 
10. Oj]ice File. 

L ....... Lt- ­
Rl~GISTRAR GENERAl.. 


